
IN THE COURT OF SPL. JUDGE POCSO,  
SONITPUR::TEZPUR 

 
Misc. Crl. (bail) Case No. 470   of 22  

 
 

 

 28-09-2022                    This case is received from the Court of Hon’ble Sessions Judge, 

Sonitpur, Tezpur along with original case diary and the record for disposing the 

bail application U/s. 439 CrPC filed by petitioner  Shekh Zakaria  on behalf of 

accused (1) Sahjahan Ali, (2) Anjali Begum, (3) Seikh Julfikar and (4) Abdul 

Kalam in connection with Tezpur PS case No.959/22 (GR case No.1859/22) U/s 

366/34 of IPC added Sec 354(A) IPC read with Sec 8 of POCSO Act.  

   The petitioner stated that on 5-9-22 the informant Kudrat Ali 

Kha lodged an ejahar before the Borghat OP which was forwarded to the 

Tezpur PS for registering a case stating that on the Teacher’s Day i.e. 5-9-22 

his daughter went to Panchmile High School for celebrating Teacher”s Day. But 

when she did not return till 3 p.m. they searched for her and came to know 

that accused Seikh Julfikar with the help of accused Abdul Kalam and Sahjahan 

Ali had forcefully kidnapped his daughter from Panchmile.  

   The petitioner stated that actual fact is that the victim 

accompanied accused Saikh Julfikar who is a student of the same institution to 

his home on her own will and even then the accused persons informed the 

matter to the informant over phone and asked him to take back his daughter. 

Accordingly the informant along with one person came to their house and on 

request of the accused persons to take back his daughter by giving a written 

note, the informant denied to do so for the reasons not known to the accused 

persons and thereafter filed this present case. The accused persons are in 

judicial custody since 7-9-22 in connection with this case. They are innocent 

person. The accused  Seikh Julfikar  is a college going student and his future 



may become dark if he remains in jail hazot without any fault. Accused Anjali 

Begum is a mother of 5 years old boy who is unable to feed himself and to 

perform day to day activities and he also requires care and attention of his 

mother. The accused persons are permanent residence of the given address 

and hence there is no chance of absconding. They are ready to comply with 

any terms and condition if they are allowed to go on bail. Hence he filed this 

case.  

   Heard ld. counsel for the petitioner as well as ld. Spl.P.P. I find 

that after registration of this case U/s 366/34 of IPC ld. Chief Judicial 

Magistrate Sonitpur, Tezpur allowed to add Sec 354(A) of IPC read with Sec 8 

of POCSO Act. Accordingly record has also been sent to this court. Perused the 

case diary, case record and all the relevant documents in connection with this 

case. Also perused the 161 CrPC statement of the victim as well as other 

witnesses and 164 CrPC statement of the victim. Also seen the Photostat copy 

of birth certificate of the victim.  

   Considering the nature of offence and the stage of investigation 

this bail petition on behalf of accused  persons namely (1) Sahjahan Ali, (2) 

Anjali Begum, (3) Seikh Julfikar and (4) Abdul Kalam  is rejected at this stage.                 

                                        Return back the case diary.  

          This Misc. Crl.(Bail) case is disposed of accordingly.  

     

                                            
     

               Judge 
      Special Court, POCSO 

 Sonitpur, Tezpur 

 

 

    



 
 


